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IN THE CENTRAL ADMINISTRATIUE TRIBUNAL

PRINCIPAL BENCH

NEU DELHI.

REGN.MO. OA 951/90 Oate of decision; 22-8-SG

Kanhaiyolal • Har Kishan Das' Shah \Js, Administration of Daman u
Diu I?: anr.

Reon^No. OA 950/'9D

H .fwShah

^KMqn.No. OA 9A1/90

•Bhikha Bhaguan Hakuana

Reqn., No.OA 915/90

3. I\l .Vaishya

l/3» Administration of Oainan
ct 0iu & anr.

V/s .Administration of Daman «
Diu & anr.

Us. Union of India & ors.

CORALS H0N«3L£ MR. P.K.KARTHA, VICE CHAIRP1AN(3UDL,)
HOW BLE •MR . D.K «CHAKRA\/0RTY j PilFIBEB ( AoniWISTRAT I I'E)

For the Applicants

For the Rsspcndants

Shri S,a,Tiujarij Counsel.

Shri Dj,K.3.inha, Senior
Standing Counsel,

ORDER

Learnad counssl of the applicants states that

the applicants have raceivad the necessary rslisfs from

the respondents and,thersforej they do not wish to

pursue these applications. In uieu of this, the

Original Applications are dismissed as uithdraun.

( D.K,.CHAKRAUOfrTV
MEMBER

( P.K.KARTHA )
VICE CHAIRMAN
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